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• .AJ•' 	• 	fr 	the 	R r-. 

C 	
;A-t• 	 23.7.96 Learned counsel Mr M.Ii. 	'.Arrn 

• 	4'( 	
' 

 for the contempt petitioner. 

The 	contempt 	p?t;t:r 

n 	applicant 	in 	O.A.No.113/9€ 	0 . 1 t  

was disposed of with directions or 
'7 

(4 
- ( 	/ This contempt petition has beef. 	sul:nItl 

•P-' 	 C* 	I on 	the 	alleged 	viu1aT.un 	V 	
" 

dated 	2.7.l96 	
Vr 

by the aIeged 

C'-•-" 
Issue 	notice 	by 

• • 	 . 

)f- 
- nost 	ci 	the 	alleged 	cont 	V 	 V 

, 

rause 	as 	to 	why 	contempt 	pii:we 

qhould 	not 	be 	Initiated 	 i 

for 	wilful 	disobedience 	of 	t ...... 

/ 
f 	this 	Tribunal 	passed 	on  

ir4 	j 	1 	i4gMI 	 ' O.A.No.113/96. Returnabk (ii  

List 	for 	f urther 	it 

29.6.96. 
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• 	 I 

r\ M.B.Sarzz for the contemj,t 
petitjone. \S•Ali.&.C.o.s.Cappra 
for the afleged \contemfle No.1 and 2 who 
ave duly executed Vke1 \ 	 atnci his çr. 

Heax'd rivalcontentiofle. 
S.u-j8 directed, to produce the 

of the office of 
ther .S.D.E.'relegrapha Imphaj. before this 

buIaj' dii 10.10996 for perusal. 

on'10.10.96 for further orders 

- 

-; 	 Member 	- 
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30 ;g • 96 
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I 	 :-- 

____ 	
29.8.96 	.Mr M.B.SariM for the Contempt 9 	 - 	PetjtLner. 	S.Ali • .0 • 0.3 .0 for the 

a1lege contemnera.t aid L 
-3how caue h beentted for 
alleged contemnere 1 and 2 and copy 

_ 

	has been e 	on Mr Saa today1 
List for order Ofl 30.8.96. 

• 	•• 
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Member, r. ------ 
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C.P.No.22/96 	(O.A.No.113/96) 
Tj 

96 	 Learned counsel Mr M.B. Sarma for the 

contempt petitioner. Mr S. Al!, learned Sr. C.G.S.C. 

for the alleged contemners. Mr Ali submits file 

No.E.13/1/IPT/92-93 containing 32 pages with 2 

It Note Sheets of.4,t pages in support of his contention 

that Annexure-A/3 of the contempt petition was 

issued on 3.7.96. 

Mr M.B. Sarma objects 	to the statment 

made by 	the alleged 	contemner 	in 	para 10 of 	the 

show 

the 

ce of 

statement 

the alleged 

that 	the 

contemner 

aopl'ication 

No.1 

dated 

regarding 	i 

15.7.9'' 

submitted by the applicant was without his signature 

• and the said application has not yet been brought 

to the notice of the respondentf. Mr M.B. Sarma 

submits that the respondenç% could not have relied 

on the photocopy of Annexure-4 of the contempt 

petition which had been submitted by the alleged 

contemner No.! as Annexure-2 to his show cause. 

This according to Mr M.B. Sarma is only to isle 

this Tribunal. Mr Au submits file No.QS-22 ,  

ing 34 pages with 2 Note Sheets 
7c 4 	

support of the stameM..the allegJ ,  

No 1 to show that the applictl 	 / 

7 c-. 	 had not been brought to the noticè17i e ' . 
77 	 contemner as on 24.8.1996 the date o(' 	rtrTr 

of the show cause reply. 

b /7 	 . Both the files have been produced for 

thè perusal of this Tribunal and they are retained 

for perusal and will be returned after disposal of 

the contempt petition. They should be kept under 

the personal custody of the Court Officer till they 

are returned. 

List for further orders on 28.11.96. 

Copy of the order may be furnished 

to the counsel for the parties. 





C.P.No.22/96 	(O.A.N. 11 '/fl) 

10.10.96 ..Lcarned eaunse Mr M.B. 3arna for the 

contempt petitioner. Mr "Ii, learnedSr. C.V. 

for the alleged contcmnnr "\ir All submits file 

No.E.13/1IIPT/92-93 containing " 2\  paes with 2 

Note Sheets of 4 paces in support oiis contention 

that Annexuro-A/3 of the contenpt'Nition was 

issued on 3.7.96. 

Mr M.\ Sarmaa objects to the stateant 

made by the alleged conte1nrier In porn 10 of tLe 

show cause of the alleged contemnner No.1 regarding 

the statement that the uppltcatlou dated 15.7.6 

submitted by the applicant was without his signature 

and the said application has not yet been brought 

to the notice of the respondents. Mr M.fl. Sarna 

submits that the respondants could not have relied 

on the photocopy of Annexure-4 of the conteupt 

petition which had been oubmittue by the alleged 

contemne? No.! as Anncxure-2 to his show cause. 

This according to ir M.!1.  Sartnn Is only to alslead 

this Tribunal. Mr All submits file No.(S-25 contain-

Ing 34 pages witi 2 t'!ote Sheets of 4 pages In 

support of the stu.caent of the eicri conteirier 

No.2 to shoe, tbnt the apoilcetion dated 15.7.19J' 

had not been brouht to the notice of the afleged 

contenners as on 4.C.10 130 the date of verification 

of the show cause reply. 

Both the files hove been produced for 

the perusal of this Tribunal and they are retained 

for perusal and cr111 be returned after disposal of 

the contempt petition. They should he kept under 

the personal custody of the Court Officer till they 

are returned. 

List for further orders on  

am Copy of the order many be furnished 

to the counsel for tbc parties. 

Cty 
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C P. No 22 of 1996 (0 A No 113/96) 

	

- 	 28.11.96 	. 	 None present. 

	

/ 	 To be listed for order on l8.12.96.\. 

• 	of order, to be sent to the coun 
of both sides. 

	

, 	
Meir&*r 

trrd 

	

18.12.96 	Learned Sr. C.G.S.C. Mr S. Au 	and 

	

i 	 learned Addi. C.G.S.C. are present. 

Seen the petition dated 1612.I996 from 

Mr M.B. Sharma, counsel for the petitioner. In 

view of his 'persohal difficulty, the C.P. is 

	

/Z 	 adjourned for orders on'17.1.1997. 

	

,9'o 	/)_ - ''S 	- 	 '• 	 ieirter 

Alp 

17.1.97 	Mr. S.Ali, Sr. C.G.S.C. for the alleged 

- 	 Contemners(Respondents in O.A.). 

None 	for 	the Contempt 	Petitioner 

	

_-vc-- 	 (Applicant in O.A.). 

Adjourned for order on 14.2.1997. Irform 

I, 	the applicant 	in his 	address.-.Shri 

M.Samarendra Sirigh, Junior Telecom Officer, 

	

• 	 Loktak, 	Manipur, 	Department 

Telecomniucation. 

	

(, •Q 	 Member 

•trd 04  

- 	14.2.97 	The petitioner is from Manipur. 

Let it be listed alorigwith other cases; 
.Date wibe notified later. 	- 

C 	 • 

Vice-Chairman 

trd 

t/ 9 

	

-1- 	q-. 
171. 2- 

-• 



47) 

1k 
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-to --hearing on 24.5.UU. 

r'1i the petitioner in his address 

N : 

Member 
n kin 

,,A)v 

2A Sr 	711_ Lç (\--o 	 L7,_\ 

/:- 

P 5.6.00 
	

None for the petitioner. Mr A. Deb 

Roy, learned Sr. C.G.S.C. is present. This is 

a contempt petition which can be heard and 

disposed of by a Division •  Bench only. Let the 

case be listed on 2.8.00. 

Member(J).._. 

nkm 

t 
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30.10. 

CIO 

Present : Hon'ble W. Justice D.N. 
Chowdhury, Vice—Chairman. 

• 	List this case before appropriate 
Bench for hearing on 8.I.20010) t.) 

ViceChairman 



,- 
 I 	

Na).1?. N. 22/ 	(.A. 1I/96) 

Notes of the Registry 1 Date 
	 OrdeT  

8.1.01 

I 

/ 

£re3ent : Hon'ble Mr. Jistice D.N. Chohury, 
Vice-Chajrmah. 

Hon'ble Sri K.K.Sharma, Merrber(A). 

This proceeding •for contempt of court 

for alleged violation of the order dated 

2.7.1996 is pending before this TRibunaii since 
1996. None appears -for the applicant. The 

respondents have filed. its reply. It - isstated 

that the concerned officer received the order of 

this Tribunal dated 2.7.96 on 23.7.96 and as per 

direction of the Tribunal representation stoc 

dispos(d of. From the paper book it also 

indicatd that as per order dated 14.8.96 the 
transfer order dated 10.6..96 as kept in 

beyance. Mr.. A. Eb Rov-ppearing on behalf of 

he alleged contemner has suliiiitted that the 

epresenttion is also stbcd disposed oIn 

hese circumstances we do not find any merit to 

ontinue with the proceeding. Accordingly the 

ontempt proceeding is closed. 

Menber(A) 	 Vice-Chairman 
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7. 4 
GUWAI CIVIT. O1iGINAt 	 , 
(CONTEMPT) 	 of 1996 

Shri N. Saznarendra Singh 	... 	etioner 

Vrs. - 

Shri Ksh. Gopal Singh 	... 	nder 
arid another 

IN 

5!, No. Decription of documents 	 INe No./ 
r&ied upon 

- - - - - - a ---- - -- a  - - a - - - - - a - - 

Petition for Contempt 	 1 5 

Affidavit 	 6 

30 	Annexure A/i (Order dt, 	7 8 
2.7.96 of the CAT Guwahatj 

• 	 Bench passed in O.A. 113/96) 

4, 	Annexure A/2 (Continuing 	9 - 11 
representation dt. 5-796) 

Annexure A/3 (R&ease Order 	12 - 
• 	 of the Respondent No, 1 

a! teged to be have been 
• 	issued on 3.-7-96) 

Annejure A/3( i) Registered 	13 - 
• 	 enveloped of Jthnexure A/3 

Annexure A/4 (Representation 	14 - 15 
dt. 15-7-1996) 

By 
 

Signature of the Petitionr 



IN THE CETRAt ADNIsTRATIVE TRIBUNAL, 
GUWAHATI BENCH : GUWAHATI : 

'ATI CIVIL ORIGINAL 
CONTpT) NO. 	OF 1996 'n 

IN THE MATTER OF 

An Application under section 12 of the 

Contempt of Courts Act, 1971 for Wilful 

disobedience of the order and direction 

of this Hon'ble Tribunai dated 2-7..96 

passed in O.A. No, 113 of 1996; 

(4nnere Assi); 

AND 

INHE MATTER OF 

Ru7e4of the Central Administrative 

Tribunal (Contempt of Courts)Rues, 1986; 

AND 

IN THE MATTER OF - 

ShriMoirangthem Samarendra Sirigh, son of 

late M Megho Singh, resident of Khangabok 
Awang teikal, Part .1, Thoubal District, 

Manipur State, at present working as Junior 

- 

	

	 Telecom Officer, Loktak, Bishunpur District, 

Manipur, Telecomniujcatjon Department. 

,•,• 	IITION 

00*4 VERStJ 



VERsUS - 

1 Shri Kshetthnamrn Gopal Singh, 

son of late Kh0  Achou Singh, resident 

of Kshetrilel.kai Singjamei Wangma, PO. 

& PoSe Singlamei, inipha' 0  at present 

working as Senior Sb Divisional EigLneer 

(Sub Divisional Officer, Teiegraph), 

Department of Telecommunications, Govt. 

of India, Imphal, Mariipur Division 0  

A OI, Srivastava (Ashok Kumar 

/ Srivastava), now serving and posted as  

Telecom District Manager, Iniphal, ManipUr 

Division, P.O. & P.S. Imphal, 

0• 00 

Most respectfully Sheweth : 

1. 	 That under a petition tiled by the named 

above Petitioner against, the respondents specially the 

respondent No 0  2, this Hon'ble Court has been pleased to 

pass an order directing the Respondent to dispose of the 

representation of the petitioner dated 14-61996 within 

one month from the date of receipt of the order by the 

respondent No. 1 in the said O.A. 113/96. Pending disposal 

of the representation dated 14-6-1996 by the respondents 

the operation of the impugned order No 0  ]/3TO/TFR/96-97/3 

•.. dated 10-6- 



dated 106-1996(Annexure 1V15 of the said application) 

is stayed. 

•Annexure All is the copy of the said 
order dated 2-296 passed In O.S. 113/96. 

That the Petitioner communicated the said 

• 	 order in Annexu AJ1to the Respondentsof the said 

0 • A. 113/96 and the present respondent No, 2 tb.rou gh 

proper ohaftel (through the present Respondent No, 1) 

on 5-7..1996 aioiig with a .continuatiOn of Representation 

dated 14-6-1996 and the same was received by the 

Respondent No, 1 on 5-7-1996 Under R.R. No. 411 

Annexure A/2 is the copy of the said • 	 • continuing representation dated 57-1996. 

That the respondent No. 1 acbiowedged the 

receipt of the said continuation of representation and 

also the order passed by this Hon 1 ble Tribnial( .nneire 

A/i) and he carefu fly perused the Annexure /1 and the 

petItion along with the lnnejres of the 0A. 113/96 

• and talked withthe Petitjoner at his office chamber/room 

and had tea with hirn 

4 • • 	That utmost surprise to the petitioner, he 

received a letter xThich is registered de.bearixg No. 

5847 dated 9/7/1996 containing the Released Order of the 

Petitioner alleging to be signed andissued On 3-7-1996. 

The Petitioner received the said letter only on 15-7-1996, 

/4nnexure A/3 is the cOpy of the said • • 	• 	 Released order alleging to be siied On 
3-7-199 6 and Annexu re A/3( 1) Is the cp 
of the envelop copy of Mnexure A/3. 



\c )  

5'. 	 That on the same day of the receipt of the 

said r2.ease order, the petitioner made a representation 

to the Respondent No. Iwhtch'was received by his office 

under R,R. No. 448 dated 15-7-1996 £ôr immediate cancefla 

tion of the AnnexureA/3 on the ground that the Released 

order was made after 5..7..1996 with a rnala-fide intention 

, a ft er thou ght, .h he nev er mentioned or stated while the 

petitioner and ,the Respondent were taUd.ng with tea at the 

later's office, and It -isp purely a contempt of the 

Tribiai and it could not be passed when the petitioner 

was availing leave etó. 

Ann exu re 414 is the sal d represent ati on 
dated 15-7-1996 and i.t speaks the detais, 

6. 	 That whàteer it may be the case, Annere 

with office of the Respondent No. 1 till 97.96 

even assuming but not admitting that the Annexure 

actua7jy siied on 3-7-1996 and as such the Respondent No. 1 

cold have stop from ising the same. Moreoever, the 

petitioner made a representation dated 15-7-1996 to cancel 

the Uhnexure A/3. Insite of'these fat5, the  Respondents 

are in adamant and' inspite of knowing that a Contempt 

proceeding shall be taken up if the directive, or the order 

of this Hon'ble Trjbuna is violated or -disobyed, the 

Respondent as/have not yet canceled the Annexure,. A/3 

rather the Respondent No'. 1 1 ho in charge óf•overa11 and 

dobig all these acts under his directives,. Insisting to 

hand over the chaes and leave Manpur Division for Naga'.and 
A 	 -' 

Division and as süchiti humbly submitted that the 

.,. Respondents see- 



4 

	 Respondents ilfuy disobey the direction of o-er 

of this Hon 'bie Tribunal passed on 2-7.-1996 in 0.8. 

No. 113 of 199 6 . The Respondent No. 1 issued, the 

order rnexure AO undertie directives of the 

Respondent No. 2 and hence, the Respondents have 

committed Contempt of Court pnishaie under section 

• 	 12 of the Contempt of Courts Act, 1971. 

• 	 7 4 	Under such circumstances stated above 

t he P eti ti on er prays that the Hon 'bi e 

• 	 Trinal be pleased :- 
• 	, (a) to admit this petition; 

to direct the respondents to be present 

• 	 in person before this ion'ble Qamrk 

ribuna; 

to punish the respondents for Contempt 

• 	'- 	 ofCourt; 	• 

or otherise 

• 	• 	 (d) to pass any other such order or 

• • • • directive, which the &n'b',eTrlbunaI 

may deem fit so that the petitioner 

may, get his relief in the interest 
• 	 • 	

• of justice. 

signature of the Petitioner 

••• !FFIDAVL 
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JUL 

F ')rj I D A V I T 
trff Hr 

•/ 	J, 

3 'hri Moirangthetn Samarendra Sin gli, 

resident of Iangabok Awang Teikai, Part - I, P.S. 

Thou bal, Manipur., do hereby solemnly affirm and say as 

follows : 

V 

1 

aged about42 years, son of late Moirangthein Megho Singh, 

occupation employee of Telecommunication Deparrment, 

1 • 	That I an the pettibner in the 

accompanying petition and as such I am 

fu'ly acquainted myeIf 4th the facts 

of the cae. This is true to my knowledge. 

2. 	 That the statements in paragraph Nos. i 

to? except the legal points are true 

to my knowleóge aXd true to the records 

and the lega' points are my humble SUbtfliifl. 

3 1 	 That the Annexure A-i to A-4 are from my 

personnel r ecords and official r ecords 

received in my official capacity and also 

from niy official records. This is true to 

my knowbdge. 

Verified that the contents of para No, 1 

to 3 above are t ru e to my knowledge and bel.i eve and 

humble submissions. 

Impha', the 
16th July, 1996 

By j 9 
FOleniniy affirmed be .fia : 

at 
In the court prei1ses by the declaranO 
who Is idetiiied 

The dec riflt scens to understand tho 
the cntents fu$ly well on thier toinc 

, ied over and expicinod to hir 

SI gnatur of the deponent 

5ignature of tb identifier 

— Advocat e 

Chief udca Magst 
1mphaI,Ml1PU r. 



: 	 • ' i; •.. 	 . . IN TliEck:rRy. AD:4iNITRATrvE TRIiSUNA. . 
GU4Aii4TI 1312'CH'  

Guwhat1 Case Q.A. No. 1.13 of 1966 
• 	 I ;.. 	 : 	 ; 	 .. 	 . 	 ., 	 - 	 . 

4  

nri £L 	darendra buigh, JTU Toktak/Bishnupur, 
nipur, 	

e • 

—irs. 

The Union of Inja 2nd others 
4 	 .1•1 

	

•• • • • 	 ._-. 

2 7 96 	 1ç (arned counsel Mr M. Bimal 

Sarma for the applicant 	Learned Sr.  

C. G. S. C , Mr S. Au, for, the respondents 

In t1is application the 'applicant 

has contested the trarsfer order 

No EST/JTO/TFR/96-97/39 dated 10 6 1996 
•'• 	- 	;•• 	 . 	 , 

(Anncxue-'\/I 5) t rans f e png  him from 

I 	JTO, Loktak, Manipur to Wahha 1  Nagaland, 

as being in contra\ention of the terms 
4.• 	. 	 •'• • 1 	•' 	 4 	

4 

of the order of the Chef General Manager 

Telecommunications, N E Circle, Shillong 
I' 	 letter 	No STB/ES-3/Tenure/1 1 	dated 

25 8 195 (Annexure-13) and No STB/ES- 

I 	3fTenuref258 dated 31 5 1996 (Annexure- 

A/I 4) 	It is found that the applicant 

had submited a representation dated 

14 6 1996 (Annexure-A/18) to respondent 

Nos 1 and 2 This representation has 

hOt 1X'CFl (IlcIlOce(l of by the respondents 

This 0 A is, therefore, disposed of 

• .. . •. : 	 1 	-• 	with 	a 	direction 	to 	the 	respondents 

to dispose of the representation of the 

ppIicant ddted 146 1996 aforesaid within 

nne month from the date of receipt 

1 of this order by respondent No.1. 

• . 	 . 	 Pending disposal of the represent- 

dut d . 1 4.6.1 9 U by the rspondents . 

- 	he 	operal i(t1 • of 	the 	in))Ugncd 	order 

• 	. 	. 	. 	. 	No.[ST/JT0fTFR/96)7/39 dated 10,6.1996: 

'\nn \Ui e- 	I 5) is ct 3) ed and this Intel i m 

L 

- - -. • . 	 ._• 	 _._•.•••_ ••• •,• •• 	 ••••-•_••_ 	 • 	 4_••4• -  • 	 ••• 	 ••••• 	 ' V4I24I 
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To 

Ir 
1, The Chief General i4angei', 

) 	 N.L CIRClE, Shiflong, 

2. The Telecom District Manager, 

	

Irnph.al, 	 4 

LuphI, the 5th July, 1996 

HROUqN RRQR ga ,  CIW 

Sub ContinuationofRepregnta.. 
tion dated 14l.696 in. respect 
of transfer ót H. Samarendra 
Stngh J.T.C. Toktak Manipur 
to Wakha, Ntig&7 end • 

• Represent ati oni st :- Shri H. Saznarendra Stngh, , . 
J.T.o. itzhxiupur/toktak 

1 	 Manipur, resident of 1(hangabok 
Awang Part I, Thou bal 

1 	 District, 14anipur. 

Sr( s) 	4 II 	

4 1 

I, 	 I 

In continuation of my representation dated 

14.6...1996 for cancelling or. ,revoking my transfei order 
from JTO Toktak/Bisbnupua, Manipur Diviton to JTO Wakha, 

Nagaland Divi Aon, I am submitl ng my .  further some 

important facts so that it will. favourably dispose off 
I 	

I 

my reprosentation, 

1. 	 That pg my, representation wSg nt dipogd 

off, I prefer a case before the Hon'ble Central Adminis.. 

trgtjvo Tribuna'I, Gwahatj Bench at Guwthatj which is 

registored as O.s. (Original Application) 113/96, The 

Hon'bIe Tribunal directed the CGMT, Shiltong and TDM, 

Imphal: tb dispose off my representation. whibhin one month 

from.the date of receipt of the order to be sen.t by the 

iion'bte Tribunal 

j!l 	.•• 	 . 

t(ffI) 



Jion'bl.e Tribunal by the CGMT, ShIllong, Pending 

disposal of my representation, ytransfer order 

Is 	A xóroxed copyof the Certified copy of 
of the said order i8 enclosed herewith for your kind 

peru sat, 

2 9 	 That at the time of disposing of my 

representation the following submissions may alsobó 

considered as part of my earlier representatj 	dated..•: 	'. 

14.61996 arid It will help to CU apose off my represen1. 

tation easily. 

That so far I hRva acujrad the seniorniost 

serving JTO In Manipur Division and my timebound 

promotion to the 'TES' Group 'B' is overdue as the 

practice of the said promotion ig only five years 

service as JTO In the Division is required. There Is 

al go_no departmenta' examination and whereas I have been 

completing II (eleven) years in October, 1996 0  It Is 
well known fact there are about 4 (four) posts of ,  

Group 'B' are 9titl lIng vaca in Manipur Divi ZIon like 

Churachandpur, Senapatj, liupha' etc, after officiating 

promotion was  given to 	Stngh. 

That if at the present stage, I em to, be 

transferred from Manipur Division to another Disio 

like Nagainnd DIvt8ton, my prospect of promotion ig bléák 

• and hence It Is purely a mata-fido Intention denIng my 

promotion 1 	 * 

.... 3. That 



3. 	 That another point may also be consi.dered 

that JTO *(X) Union hag already submitted, that one Shri 

Jasobana Slngh JTO posted at Nagaland Division who held 

from Manipur State may be treated ag reliever of Md, 

Raghi Jbed Shah in whose place I have been transferring 	El 
as reliever. 	 •1 

Under such circumstances stated 

you would kindly be 4isposed off my 

representation cancelling or revo4rg thy 

transfer order In th interest of all 

concerned. 

Yours fiithful1y 

(M,Samarondra/singh) 
JTO toktak/Bihnupur, 

Manipur ivIsion. 

77  
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NJ?3/IP?/96'9?/j$L. 	Dod, Io 

tths R1eaoei Ornr! 

In pur8utv00 of D/t,Inp1rnZ 1o0 ffo 
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To 	

_\ ) 

the Sr. SD E. Teegraph, tcnphal, 
I 	 , ( sub D1vis1oria Ofr1cer,Teegraph) 

Dopartnet or Teecornniunjcatn, 

	

: 	Government of India.  

: 	 f 	 IrnphQlT, l5July, 3.996 
4 	

c 	
Sub s Request for immodiat 

	

I 	 ? 	
CaflCe1ttn or uspwiLon , 
of the reoaed, order $ 

epresentatjonjst 2 Shi'l M. &amarondra &tngh, 
J.T.O., Toktak,Meflipur, 

• 	 t 
S 	 - 

1ith rererenco to your Release Order Ro, 

B-13/IlpTA6.97/12 a'leged to have been signed on 3rd  
1996, hinb'ysunttthaI was on 4 eaye nndl 

H 	 joined on 4th July, 1994 nd My.leave wassanettonit 

th T.D Ø M, qpi.your reommend4on nd nsl such you have 
• 	 & 

2n11 y awared that I was On 1 eaves when the Eel ease Order 

alleged to have been issued, tinder such,circumstances 

Rel easo Order d6nnotl e tssued during leave period, even 

if it wag actually tsied on 3rd July, 1996 0  

On 5t1i July, 1996 I qutnitted a continuing 

representation dated 14..6..1996 to you for onward trans. 

mission to the Chief Genorai flanager, N.E. Circle, Shillong 

and the Te'ec,m District Manager, Irnphal and the gao w9 

received by your office under R.R. No. 411 dt,  

I was sitting with you nnd tal]ed about my case file& before 

the lIon tbl e Contral Admjnistratjvo Trinal rind enclosed 

a' copy of the Stay Order with adireetive of dsposing my 

representation dated 14.G.i996 and you had fl!so perused the 

stdd continuing representation, the order of the Honb7e 

IV
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IL 

• 	 tvk 'ribunai dated 27-1996 passed In its GuwahaU O.A 

(Origtnai )pliCBttofl) No. 113 of 1996 and my petition 
• 	 of the said appYt cattn along with'the Annexuresend 

• 	 t had tea with you while you were perusing the said 

documents.. You never mentioned about my relaaed order 
• 	

issued. by you and as such I doubt that the Re' eased. 
Order was issued after 5-7-1996 after thought and fron 

the Release Order its&f it c'early shows that tho m  
Dtd._appoarng as 13rd' x*ñtt 	 overwrjttGn 
in place of 1 9th' 0  Moreover, the ROlø Order was 

	

• •• 	 •.•:• 

.sent through R' egistered Post on 9-796 Under regttratjo 

N, 5847, dated 917,'6 and 8 such it cleary shows that 
• 	. 	 the Release Order was issued only 9-7-196. 

Even it was actually Issued on 3rd JUlyr, 1996, 

prsinitng not adiitttng, the same order wag lying in your 

OfflcE tI'l 9-7-1996, hence, you couldhave suspen&ithe 

Re'!easeOrdcr in view of the directives of the ffofl'b!e 

TrIhpn, Guvhti Bench, othor%dso tuch not to pure'Py 

a ma7afI4e act as well as bs purely a Contempt of the 

Tr1bunal/ourt which is done knowingly and intentionally. 

Under such eircumstanco stated above you 

be pleased to suspend tho Released Order 

alleging to hve been issued and signed on • • 	• 	 • • 	 It!mlediatelInterest  . . 	. 	•/ • 	3rd July, 199621n th 	of afl cOncer]1ed 

• 	 • •• . 	 •• 	 . 	• 	

• 	 oUrsfaiththl;y, 	• •. 

• 	 (M. Samarendra Singh • 	Copy to : 	 JTO/oktak,.njpur. 
• . 	The T.i).M., tiniptir J)iviaton, XDphai for  

	

• 	informatton and rieessary ntIr)n, 

• Samarendra n ) 
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IN THE CE4TRAL ADMINISTRATIVE TJRIBUNAL: 
Gwwah 	 . 

NUPUII 	
GUWAHATI BRANCH :GtJWAHATI. 

\ 

jJHFJTTER OF: 

Contempt Petition No. 22/96 

(in O.A, No. 113/96) 

Sri M. Samarendra Singh 

-Versus- 

K. S.' Singh & another 

• 	 .LL.IHE MATTER D 

Show cause reply submitted by the 

Respondent No.2 9 A.K. Srivastava. 

- 
SMOW   C AU5 E R E PLY 

The humble Respondent No.2.submits 

his show Cause reply as follows : 

• 	 1) 

 

That the Respflndent begs to state 

that the contempt petition is premature onaasqsueh t  

• 	 the game ha$ been filed before complition of stipu- 

•lated time grqnt-ed by the Hon'ble Tribunalto dis-

posed of the representation dated 14-6-96 sub-

mitted by the-petitioner and as such, the petition 

-• 	 is liable to be dismissed ,- 

(Cantd.) 



I 
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That the Respondent begs to state that 

he has no intention to disregard , disobey and dis-

respect the Hon'ble Tribunal's Order • He has full 

respect and regard to the Hon'ble Tribunal. 

That the Respondent begs to state 

that theHon'ble Tribunal vide Order dated 2796 

passed in O.A. No. 113/96 directed the Respondent 

N 0.1 ,the Chief MM!Rz,General Manager,x&ejø 

TelecOm ,Shiflong to dispOser of the representation 

dated 14_696 within One month from the date Of 

receipt of the order. The C.G.M.T.has received the 

saidorder on 264_9-6 vide Memo No, 2176 dated 

10-7-96 as he cme8 tcf know from Mr. Sam, Assistant 

Director, Vigilance in the Office of the C.G.M.T. 

N.E. Circle. As per direction afthe HOn'ble Tribunal 

the CGMT has to dispase.Ø Of  the representation on 

Or before 2 -6- , 	SiL, 

That the 024kax your Respondent begs to 

state that the c°ntempt petition has been filed by 

the petitioner in a haste and hurry , just to.mQlign 

the respondent for 	 no valid reaéon and as 

such, the same is liable to be dismissed 

That the Respondent No.2 received the 

representation dated 14-6-96 submitted by the peti-

tj°ner On 18-6.-96 in the Office from the Respondent 

1a.4' NOt but the said representation was put up before 

him on 19-1-96 due to clarical staff transfer., When 

the representation was wrought to notice of the 

Respondent No.2 on19..T_96, the Respondent L.rnme_ 

diatoly took action and the same 	was forwarded 

(Contd.) 
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- 	

to the C.G,M.T., N.E6 1  Shillong on 26..7_96 vide 

letterNO. £ST/JTO-2/TFR/1 dated 26796 for cOn-

sideration alongwith comments On the representation 

before receiv.ng the HOn'ble Tribunal's Order dtd, 

2796. It may be mentioned in this c°nnection 

that the Hon'ble Tribunal's Order dated 2-7-96 passed 

in 0 .A. No,  113/96 was received by the Respondent 

No.2 on.3O...796 

A photo cOpyOf letter dated 27_96 writte 

/issued by the Respondent to the tG.M.T. 

is annexed as Annexura-L. 

6) 	That the Respondent NO.2  vide his letter 

No,ST/JTU_2/TFR/3 dated 26796 informed the peti-

tioner that his repreSentation has been forwarded 

to the Circle Uffice vide his letter No EST/JTO ~2/ 

TFR/.1 dated 26796.By the said 0rder the Respondent 

No.1 has been directed to keep the transfer Order 

flOflflperatiOnei till further Order and keepSri 

Samarandra Singh on duty 

Annaxure-Lis the Photo copy of the 

letter dated 26-796. intimated to the 

petitione'js annexed 	here with. 

7) 	That On receipt of the Hon'ble Tribunal's 

order the Respondent No, 2 kept the transfer Order 

inobeyancg until], further Order vide letter No. 

EST/JT0-2/FFR/9697/1 dated I 4e96. 

24) ' 
tQ#- 
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That the Respondent ND. 2 wrote/the 

'Hon'ble Tribunal vide EST/JTO-21TFR-2/99 dated 

• 

	

	 26-7_96 informing that the representation dated 

14_6_96 has already been forwarded to the Circle 

• 	 Office, Shillang. The cDmmeta an the representa 

tion has also been furnished to the Hon'ble Tribunal .. 

Annexure- 3 is the photo copy of letter 

Mo, EST/JTO-2/TVR-2/99 dated 26-699 • 

That the Respondent Noe has informed, 

the1Tribunal vide letter No •  EST/JTO-2/1FR/2 dated 

1896 intimating the receipt of Memo No. 2176 dtd.. 

187_96 along with the copy of the order dated 2-7-96 

on 30-7-96 and the action thereon is already in xx 

progress. 

Annexure4is the photo copy of  the 

letter No. EST/JTO-2/TF/2 dated 1-8-96 

issued by the Respondent No 2, 

That with regard to.the statements made 

in paras I & 2 of the contempt petition the RespOn 

dent ha90 c0mments the game being matter of record. 

That with regard to the statements made 

in pares 4 to 6 of the contempt petition the Respon-

dent has no comments the semé relates to the Respon- 

• dent No.1 • He has already given adquate reply in his 

show cause reply, submitted before the Hon'ble Tribunal. 1  

(Contd,) 
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12) 	That the Respondent begs to submit that 
a4 

• 	 in view of the facts and circumstances narrated1 no 

• 	 contempt has been committed by the Respondents and 

as such, the contempt petition is liable to be dis-

missed . 

__E R I I C •LT I  LL 

• 

 

I t  Sri A3hOk KumarSrivaatava, T.D.M, 

.Imphal ,Manipur, Respondent No.2 dO hereby solemnly 

declare that the statements are true too my know-

ledge, belief & information • 

And I sign this verification an this. 

th  day of August, 1996 at Guwahatj 

• 	 S 	 • 	 •• 	 I Deciarant. 

• 	 c ,  9I 
S 	 #• 	

P 	 S  

/ 

/ 



'f. 	iepa'en Ot 1?.LOcomthunicaCi.o," ' 
Office oi the Telecom District M Mariipur, 

Ile, Lpti795OOi 	
( r 

- 	
' 	 No 	IST/J12/T./ 

Dt, Imphai the 26_7. e 96e 
To 

The khief enr al Manager, 
N. E. Telecom Circ1e 
Shillong-793001 

Sub. 	Representation of Shri M. Samarendra Singh, 
JT0O0 Bishenpur/Loktak,Manipur to cancel 
his transfer order from Marilpur SSA to' 
Wokhab Nagalande 

Please find enclosed herewith a representation 
received from Shri M. Samarendra Singh, J0T00.,Bishenpur 
dated 14696 and another representation on, the Same 
subject dated 5-7- 96 The parawise comments for lettern/ r. 
±epresentationa is as follows 

A) 

Parai'&2 0 	ir these paras the official 'has 
mentioned abOut his various transfers from the begining of 
his career uptil date 0  These" 'transfers are all normal 
transfers and poStingS on promotions in North East Circle 
which is as per the ' service condition of the official and 
there is nothing uncommon in these' tt?ansfers 0  

Era 3 	The official has made a reference 
of Para 37-T'P&T Manual Vol IV citing that transfer 
should generally be made in 'the. April In this connection 
It is to meiti that these are only guidelines and actual 
transfer/posting is done as per .th adrninistrative convthtd.eroe 
arid In the interest of service 0  Nornially target work }eeps 
everybody veri bu.jjy till ay and hence, the transfer was 
dose in the' month of June(iO-696) which is not too much late 
with respect to the normal recominended month o April.  
Regarding ,childrans eduction, the ohi1drens. .ret very, small 
studying in Class I and Nursary for which adquate facilities 
are avilable in t1ok1'ia(rhere posting order has been issued) 0  
Admission inhe month of June was not very difficult,had the 
officiali'flQd immediately aS;er availing normal joining ti.rne 

Para4 	'The officialmentjons .that CGMT - 	 'r'-'-'- 	 - i.e'ter No0 J..Bj-3/TerAure/253 daced the 31st May, 1996 
states for' reliiving longest: stay JQTOO in imphal for 
relieving Shri' Rçshid Abied hah J T0O, Woitha In this 
connec cic ; JA Is3fl'q tia 	hr' conver ion is that when€vcr 
any trans:ter (teflure) Is doiu from one SSA td another 'SSA 
he seniormost person of the SSA Is rele'ased ,tnd in essence 

N.Y \ the s''l:einerit of CG{TS J,.ett.ex' mentioning lo.gest stay J.T.O.  C\ in :tIflPllal. in Man :Lpur $A. and not Imphal ) 	 I IOi 	) 	flIII'J)J OGc )tt 	1) 0ruiLaJ 	This'has been cLrttti 
oi (- 	 ih' D C 	0/0 CGu 	11ll6ng I eL Iunio] ]y 

fore i,,csuanic,e' o'J' the 	 ,er: No. EST/JTo/TIR/96-..97/9 dated 
jiG 6 '?6 L,in 	i ng ftc c CL.c 'n' 1.0 Wo1uia ini resoonse o th 

,€irc1e Off ic 6 letter Nos:ST13/ES_3/Teriüre/258 dated •31-5-96 
C"'o. S TJ_1/E- Tenure/1)""I cted 6.6- 1 96 vid'e which the Circle 

/" C.fficedirected us to r 	'vceiie 	psi.tively by 



Lt(2 

zt i; keer olarjCj.ed in Para 4 

Para 6
Imp1citj o the transfer order 

is done s PTEIe admjiijsta•jve convenience s normally 
there is a heay rush of work upt:i1 May for achievirg various 
targets Hence, it was Possible to issue transfer order only 
i the month o June 96. 	 . 	 . 

No comrsnts 0  

Par 8 	The offIcial mentio 	héMiriis4ry 0±' Home Affairs Mrn9 Nos. 75/5 	Ests(A). dt'. 24_.3- . 1 65 .meritiorjr only willIng persons should be posted at different stations 
and not unwilling persons and dIstant transfers. dIsturb:y, the 
fami1y Poi.nts mehtj.oned .hereir as ñtrtjóiod &ove qtc only 
guIdeijc, and the persons are accommodated to. the maximum 
pOSsible but it is not always possible to, post a willing person to his Cho1e posting alwsys The potIng of the .Officji 
at Wokha is as per the. policy dec1sIo taken for tenure transrr 
and it also cannot be said aç a very far off piace because the 
liability of lithe transfer of the official ectends in any -of 

th e States ( Manipur Nagai 	Lorain,'. Tripura, Arunac}1a2. 

	

Pradesh afld. M bghaj aya 	and ,posti.g at Nagalandappers to' be 
comparatively nearer. a$.cp- to other distant states 'like 
.ArurlachR].. Pràdesh and Meghajay 

___ • 
Para  

is heing d
The representa'tjon of 

1 the official ISpd off' vide above 	. 
Jra 2 	The o:L'ficial clath that he J likely 

	

to fet 	 Group' 'B 1  oIficiiig as there are vacarcjes in Manipur I?IVISiOfl like Churachindpur, 5 napathj, Imphal etc. In this connection it. is to mention that it IS.'t necessary 
that the official hEts to be Coxid'ed only,: for Manipur, on 
promo tion/officiatig as he may. be' pôs ted anywhere .i.n' the 
Circle wherever.the 'Group 	PoSt'isvacant. 

The offIcial.uen'tiow''tat J.T.o..A(I) Ijnion 
has rcornmended to the Circle Off ice for relieving Md, Rashid. Ahmed. . Shah by Shri Jasabanta Singh,j,,Q posted at Nagalan' .:DIvisjor No 	

by Circ].e Office s  hence th àficjai ( Sun J. MoSaarendralsjflghIo 	has to. 	relie'v' .'[ Shrj  Rashid Aimed Shah, 'J1D Wokha(Nagalici), 

the 	In view o above, it is not poss'ibJ ;to chan 
. Order No EsT/JaD/96.97,'39 c.t0 iO6l96 vide which Shr.i. M4 

	

Sar,iarcxd 	':Lngh J. T.O.]3iis1inpur has been posted to Wokhzi (Nagaiand) to relieve Shrj Rashid AhV1Pd Shh, J..T.O,, Wokha. 19 	

• 
	Azr~ 
	 - 

I  K. SRT 1Y) 	)7/ 

	

' 	 TeJ,.ec. J1Ltr'ict Manager, 

CO'r e ØO1 	 ' 	 - 

D0E SBF)/A G D'P O/0 T.D.M., ) for informatIo Imphal. 



I 	 ) 	2 7 	_ 	Departm)fl of _ 
OffJ,oe of the re1eoom Diztri-ot MaagerDManjpurP 

Manipur,Imphal....1, 

No. 

	

1)t. s*t flnflu1, 	hv 
To 

Shr M, Samarendra Singh, 
J.T.0 0  

i8henpu 

Sub. :- 	 Your repre8extatjon dated 14..6
- "96 and 57 896 

Your representation as mentioned above has' been 
forwarded to Circle Office vide our letter o. EST/JW2/T/1 
dated 26-.7.'96, Soox after reQeipt of Communication from Cirolo 
Off1c, the Same will be informed to ou. 

14-1 
( A. K. SRIVASTAVA 

) 

Tolecom.D1s4:rjct Manager, 

COPYtO':* 	 H 	H 	 H S.D.O.TII, imphal. 
- for Information, 

gr 

H' Copyto g.. 	 ' 

S.D.O.,_/rnay please keep his transfer order 
flOfloperatI:n al tifl further order's and $iri 
8amax'encjra Sinrn be kept on uty when x~tZZ re will.' recejve formal orii ,  from ffn'bj CA 'and aftir :oamintng the 8e!e formal 
order in respect of tz'ansfevilj be 1813ued, 
Accoujts' Officer (Caa),O/ DM, Imphal for 
necessary action pleae 

• 	 H 

Telecom District Planager. 
ManipUr,InIphal 
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Department of Telecommunications, 
Office of the Telecom District Manager, Nanipur, 

t4 	 Imphal-795 001. 

No. EST/JTO/TFR/96-97/10 

Dated at Imphh, the 14-8- 1 96. 

In purUimOe oJ tho Hon 'ble Contra]. Adminia trattve 
'Jribun, OuwtihjL1 Bench, 1uwhiti Memo No. 2176 drLed 1-7-96, 
tho Lt onrij i oriei iauueil vldo our4 3 eLLnx 1  No. JUT/TT0/T1flf9G-97/ 
c1oLd I-(.- 6 in rcpect ot Shri N. SemarndrR Singh, J.T.0., 
Loktek 4 	ept in aboyano,e till furthir or 

L 

Telecom District Manager, 
Nanipur,Irnphal-1. 

Copy to :- 

Hon'ble Member (A),Hon'bie CAT, Guwahati Bench ;  

	

Guwahati.. - 	for kind information please. 

The Chief General Manager Telecom., tT.E.Telecom 
Circle, Shillong-793001 - for kind information please. 

The Telecom District Manager, Nagaland Divn., 
Dimapur, 

The S.D.O.T., Lnphal - He is requested to inform 
the official accordingly. 

The A.0.(TA), 0/0 CGMT., N.E.T.C., Shillorig. 

A.0. (Cash), 0/0 TDM., Imphal. 

Shri N. Samarendra Singh, JTO., Loktak. 

The Circle Secy., JTOA (I), MIS Section, 0/0 TDM., 

P/F of the official. 

Telecom District Manager, 
Man ipur, Imphal. 

cow  

a.,g4e •• 

5) 

.7) 

8) 
Shillong. 

10) 

"1 

(\;.J.. 

- 

1 



ç) 	\ Department of Telecommunicatjo, 
Office of the Telecom District Manager, rianipur, 

Iznphal..795001. 
********** *41 

No. EST/J1X..2/TpR/2. 

Dt. at Ixnpha]., the 26.7. '9Ø 
To 

The FIon'ble, Member (Admn.), 
Hon 'ble Centrai Administrative Tribunal, 
Guwahati Senoh, 
Guwahatj..5, 

Sub. s- 	Transfer of Shri. 7, Salnarendra SS.ngb,J.T.O., Bishenpur" to 110 tcha, Nagaland, 
Ref. s-. 	Case No. QA No. 113/96, 

Sir, 

With reference to your above mentioned case No. OA Ho. 1 13/96, an order has been passed to dispose off 
the representation dated 14.6.. '96 of Shrj M. Semarenra 
Singh, J.TSO., the case has already been forwarded to the Circle Off.tce Shillong, fter receipt of reply from them 
the official ShriSainarendra SinglI,J,T.o) will be informed accordingly. 

This is for your kind info rmation please, 

Enclo.:- Letter No. 	
ithfuu.y, EST7JTO-2/TFR/1 	 Yours 

dt 26-7-'96 forwarding 
the representation to 

c1e Office. 	
( 

A. K, SRASTAVA 
) 

2 	Y hei!of) 	
Telecom DiStrict Manager, 

Man iPur ImDh al -, 
4Ir to 

	Govt. Staj 	CoUfl8êj, 1. j. GuWahati - 5. 

Arc 

rcç 0  

c 
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145tS. DC 
 

Di StrirtM aflb' 
0(0ff Te 	795001 



T)opartmont of Telecom to 	
, I 	" 	Office of the Telecom Diitriot Mariagoi', 

, 

nizr  

IflPhal-795001, 
, 1 

/ 
No. EST/JIIT.O. 2/ThR/2. 

Dt. at impral, the 1.8-s'96.. 
1' 	• 	

. 	 I /, 	I' •. 	 -• 	 To, 
/ 	/ 	 .. 	 '. 	 ''.• 	 .' 

The Hon 'ble, Member (Admn.), 
Hon'blo Central Administrative ?ribunal 

. 7 	 Guwahati Bench, 
Quwahatj Bench...5 1  

Transfer of Shri M. SamarendraSingh, J.T.O., 
I  Bishenpur to Wokha, Nagalarid 

7-- 	 . 

Ref. : 	Your Men'o No. 2176 dt. 1.8s.7.s196. . 	 . 

Respected Sir, 	
... . 

' f S.  

Kindly refer toyour letter cited above. 
In this Conneotip, it is 'intimated to your kind honour 
that undersigned `,~in receipt of your letter referred above on 307 096'and acion' 
connection, kindly reför to '•our.'lettex' se., ET/J.T.o,..2/ TER/2 da1ed 26*7-s 1 96,tao,':. 

 

I 	 4'I 

Touraaithf r 
1 
ul1,, 

) 

I. 	 (,A..ic. 3RIvA.TA 	
,)  

elocorn' Diatrió Manager, 

e Chief General Manager Tat epom,, N.E. Telecom Circle, lilloflg.793001.' -s'  for iQmatton'p1ease.. 	
' 

2) 	Shri. Shaukat' All, Sr. ' Cen i Govt. Standing 

	

• 	

' 9pwm3l' Guwahati Bench,, O9whaJ4 . ' 1  

( ' TAA')  
Telecom Distrjo Mangor 

1 ,6 

_\ • 	

, 	 / 

• 	

,

,OVA  

S' 
6o1951 	" 	 ' 
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Court - 
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IN THE 	 TRIBUNAL : 

GUAHATI BENCH: GUWAHATI. 

• I N  IHE MATJflEi 

Contempt Petition No 212/96 

(in U.A. No.  113/96) 

Shri N. Samar.endra Sngh 

-Verñusa- 

Shri KISS. Skgh & Other8. 

- AND - 

1SiHE MAIJEB 

Show cause reply submitted by 

the Respondent No'. 1. 

SIIOWIAUSE REPLI 

The humble RespOndent No •  I submits tke his 

Show Cause Reply as follows: 

That the Respondent begs to state that he 

has no intention to disregard, disobey and dis-

respect the Hon'ble Tribunal's order. He has got 

full respect with the H°n'ble Tribunal 

That the Respondent begs to state that the 

contempt petition is prematuri and as such the 

(Contd,) 

I 
	

0 
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- 2 - 
0 

game is liab).ø to be dismissed 

That the Reeondent begs to state that 

the Hon'ble Tribunal vide Order dated 2-7-96 passed 

in 0 .A. No. 113/96 directed the Respondent No I 

the Ch.ef General Manager, Telecom, N.E. Circle, 

in O.A. 113/96 to dispose of the reprentatian 

dated I 4696 wking within One month fOm the date 

of receipt of the °rder,The C.G.M.T, , W.E. Circle 

has received the afore said Order  On  23-7-96 vide 

Memo No t- 2176 dated 18-796 as he comes to know 

in the evening on 22-8-96 from Shillong 0ff ice 

Over phone. As per direction, the C.G.M.T, is to 

dispose of the representation on or before 228-96 

That your Respondent begs to state thét 

the contempt petition has been flied by the pet 

tioner in a haste and hurry just to malign the 

Respondent for no valid reason and as such the 

same is liable to be dismissed with c°sts to the 

Respondents. 

That the contempt Petition is presented 

One and as such the same is liable to be dismissed 

with costs. - 

That an 5-7-96 9  the petitionef furnished 

cOpy of the Order dated 2796, passed:by the 

HOn'ble Tribunal is U.A No, 113/96 and Orally 

requested the Respondent No 61 forward his representa-

tion dated 14696 to the C.G.M.T, ,N.E. Circle, 

(S on 1; d.) 
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Shilll3ng. The RespOndent No.1 forwarded the said 

representation to the Respondent No.2 T.D.M. 

Manipur, Imphal, vide his latter No. Q 3/225/9697 

dated 17_696 for onward transmission to the C.G.M.T. 

N.E. vidax t Circle, before receipt Of the Order 

dated 27-96 On 5-7-96 and question of  disobeying 

the Order of the Hon'ble Tribunal does not arise. 

The petitioner has deliberately involved the Res-

pondent No.1 in this contempt petition just to 

harass tks him and melign him, and as such the 

c°ntempt petition is liable to be dismissed 

Annexure1 is the phot copy of letter 

No. Q 3/225/9697 dtd. 17-696 issued 

by the Respondent No1 to Respondent 

NO.2 fOrwarding the representation 

dated 14...6..96 0  

- 	 7) 	 That with regard to statements made in 

paragraphs I & 2 of the contempt petitiOn , the 

Respondent has no comments the same being matters 

of rec°rd. 

B) 

 

That with regard to the statements made 

in paragraph 3 of the petition, the Respondents 

has no cOmments. 

	

9) 	 That with regard to statements made in 

paragraph 4 of the petiti9rrthe Resporidentof begs 

W state that, it is a fact that the Respondent 

has signed the Annexure—A/3 annexed to the petition 

On 3796 9, but he was not aware whenthe said 

(Contd.,) 
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1 letter was sent by registered post by.the Offjc. 

In fact the Respondent has signed the Annexure-A/3 

before receipt of the order dated 2-7-96 passed by 

the Hon'ble Central Administrative Tribunal in 0,A. 

No. 113/96. The allegation brought by the petitioner 

that th Respondent has not signed the releaseø,order 

: 	on 37..96 is not correct and brought the allegation 

r . 
	 against the Respondent to mald.gne him. The petitioner 

has joined in his duty on 47_96 after expiry of his 

leave . He c°ntineued in his post without any hindrance 

and he also drew his full salary for the month of July, 

1996. In fact though the release Order was signed on 

37..96 after receipt of the order dated 2-796 • On 

5-7969,  he kept the release Order inoperated and 

subsequently cancelled the release Order On 14896 

vide letter No.E_i3/IPT/96_97/13 dated 14-896 

Annexure - 1 (1) is the photo copy of 

letter No E-13/IPT/96_97/13 dated 

14-896 

10) 	 That with regard to statements made in 

pare 5 of the petition the Respondent begs to atate 

that the same is not cOrrect and hence denied. The 

- 	r 
A 

RespOndent has not signed the release order after 
Las 

5-7-96 alleged but ságned On 3-796. The petitioner 

alleged to have filed an application dated 15.7_.96 in 

the Office Of the Respondent without his signature and 

the said application has not yet been brought to the 

notice Of the Respondent. 

(contd.) 
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Annaure- 2 is the application dated 

157_96 submitted by the petitioner in the 

Office Ofhe Respondent N0 0 1 without 

signature, 

That'with regard to statements made in 

para 6 of, the petition, as stated earlier, though the 

release order was signed on 3-796, that was not 

acted upon by the Respondent No.1 , after receipt 

Of the orderdated 2-7-96 on 5-796 and accordingly 

the petitioner has been allowed to continue in his 

duty. 

That , in view of the facts and circum- 

stanceS narrated above no contempt has been cOmmi-

ted by the Respondent and as such the contempt 

petition is liable to be dismissed, 

LERIF1CAT ION 

1, SriK.G. Singh, Respondent N0.1 do here-

by s°lemnly declare that the statements made above 

are true to my kno wledg e , believe and information. 

And I sign this verificatio n On thisth 

day Of August,1996 at Guwahati. 

- 	
imphal, Malput. 
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2 A1Yn 9v 	 : (07i Government of India. 
Department of the Telecommunjcations, • 	 rd 

Office of the Sr. S.D.E. Telegraphs, Lnpha1-95001. 	41J 

No. E-13/IPT/96--97/13. 	Dated at Iinphal, the 14-8-'96. 

• 	 Subject :— .Cancc11.ion of Release Order. 
• 	

1. 	 ) 

A3 Shri N. .Samarendra Singh, J.TSO., Loktak is 

already on duty, the release order isued vide this office 
letter No. E-13/IPT/96-97 dated 3-7- 1 96 may be treated as 
cancelled, 	 : 

( K. G(SINGH ) 

Sr. S.D.E. Telegraphs, 
Imphal-1 

Copy to 

The Hozb1e Member (A), JJon'ble CAT, Guwahati 
Bexch. Guwahati — for kind information please. 

'1 

The ChJ.f General Manager Telecom. 1 . N.E.Telecom 
Circle, Shillong-793001 — for kind information 

	

please. 	 . 

The Toledom pistx'ict Manager Irnphal. 

• 	 4) Accours Officer (Cash), 0/0 TLD.M.' 9  
I 	 e.- 

'.-5), Shri M. Samarcndra Singh, J.T.O., Lok.tak -4 
for information. 	 • c 	., 

:Shri Kenneth Chinkham, J.T.0., Churchandpur-
I for information.  

P/F of the official. 	 ..' 

3) Spare. 

• 	I 

( K. G. A&GH  

Sr. S. D E Telegraphs, 

Irnpha±-1. : 

19 

i• 	 . 	

I. 

- 	4L DF(or Tefrm 

\ 	- 	. 	
010 tk.tTe1eco,n. J)ssrjcg Manag* 

, \ .\•'"-1 
'' 	 . 	

: 	

- 

• 	 . 	 . 	 . 	 . 	 . . 

• 	 - 	 . 	 ,• 	. 	 • 	 - 

I. 	 • 	 • f7 

•..•; 
• 	- 	. 	•;•; 

	

• 	.• 

.. ........ 
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To 
Tho Sr 	SUE4 Telegraphs, Imphal, 

• (Sub Divialonal 	Urflcer,Tolograph) 
• 

Dopert'ont of Tolocomuiunicetiofls, 
• Govorncnt of India, 	 • 	 . 	

0 

• ImphT, 15 July, 1996 

• Sub z 
Request forimmodiate 	,• 

ctnco'tlation or suspenaton.,. 
of the Tel cased. order 

• o1)ronofltationtst i 	Shri H. Bamrondra Singh, 
• J.T.Q., Toktak, Menipur, : 

• 	,. 51r, 
• With roforonco to your lioloagoOrdor No. 

E_13/IPT/96-97/12 n'loged to have been signed on 3rd 

July, 1996, Ihumbly subnit that I Was on leave nnd I.• 

joined on 4th July, 1996 md my 1ORVO was,snncttonI0b7 

thø T.D 0 M.'or 	your recoaimondt'on and aS such you have 

fully ewerod that I wnq on l.oavou when the Release Order 

alleged to h.qvo bofln Issuod, 	Undor such circumstances 

Roloaso Order crnnot be isuoddirtrig leave ported, oven 

if.it.wasectUally isjed on 3rd July, 	••• 	-I, 

I 	On 5th July, 1996 I 	sutxnjttod a continuing 

representation dated 14.3-1996 to you for.onwndtrons..: 

• mission to the Chief General flannger, N0E 	Circle, 	hillong 

end the To 1 ocom Ut strict 	nr1ngor, Iniphal 	nrid tho same was 

received' by your office under R.R. No. 411 dt. 5/7/96. 

I was sitting with you nnd talhed about my case fiTod.beforo 

th0 lLon'blo Contral 	Adrnintstrativo Tri1nel 	rind enclosed 

a copy of the Stay Order 	i1th a directives of disposing my.  

• representation dritod 14-6-1996 and youhad also perused the 

• 

s:td continuing rproontatton, 	the order of the 1Jnbl,e 

T lb .... 	r 	una 

•(_ 	 • 
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Tribunal dated 2-7..1996 passed in its Guwahati Q.A. 

(Originil Application) No. 113 of 1996 and my petition 

of the said application along with tho Annoxuree and 

I had tea with you while you were porucing the said 

documents.. You foyer mentioned about my raeased order 

issued by you nnd as such I doubt thnt the Roleased 

Order was issued after 5-7-1996 after thought and from 

the Release Order itself it c'early shows that tho' 

DtcI, appeaxing as 1 3rd' MMxitta=arxkttm overwritten 

in place of 1 9thl. Moreover, the lioloaso Order was 

sent through Registered Poet on 9..7..96 under registration 

No 0  5847 1)  decd 9/7/96 and as such it clearly Ghows that 

tho Rolonso Order wns is&Uod only 9-7-1996. 

Even it uras actually issUed on 3rd JU1Y 1996, 

prasnthig not admitting, the srno order was lying in your 

oi'flcF. tin 9-7-1996, hence, you could have suspendtho 

Roleao Order in view of the directivo of the ffon'ble 	.. / 
Tribt'nl, Guhti Bench, othorij1no such not in purely 

a mala-fido act as well as s purely a Contempt or thQ 

Tribunal/Court which i5 done knowingly and intentionally. 

Under such cireucnstaricos stated above you 

.ouldbe pleased to suspend the Released Orde 

alleging to hnve boon issued and signed on .) 
imn'nodtatoly 

3rd July, 199621n the interost of all concerred, 

Yourn faithfully, 

Couy to 
N. Samarendra Singh) 

JTO/r oktak,Mnnipu r. 

The 'r .1).!!,, 1fljp1FL. 1)1vi3to 1  •rPhfll for 
informritt on rind n esiry action. 

(hi. 3nnuirondra inah) 



I 
1' 	 0 

L  

1• 

(10 vgim';r .jv' o'• x!TDZA 	. 	

0 

D'PAR2wjNT OP .'!IE COP/MU/tI A T10113 	. 	. 
0 	£! A] J 31? D 0F, TSZ EQRAPJLT I/fPJ14Z' 7P5001 

OEmt3/IPT196o9 711Z 	 ITh2t9 

.uib R10aa Ordor 

• 	 • 	 •0 • 	 •• 	
0 	 . 	 •• 	 •' 

In purouanoo of VDZ o Ip1aZ 2otr No,; 
ESYIJ,', 	R19 6,79 71-39 d t. 1O/6/96 S1r T(ama7ndr, 
3 9 nqI; JTO to hero by r1 a a ad fro t10 a trcn,q 

m'3 	 wdth immedgato cfJ'6 0 t 	Wh 
orcr t 	 fDr 	undar TDftffl cqJur 

•;\ 
?• t I•• •.•  

• /iccocriJ vVbg may be 6jp1d 9 jP rógrd' 4  
• 	

I • 	• 	 l\ 	: 	•., • 	
, 	•••••.,• 

I 	
/ 	 I 

• 	 0, 	

. 	

zj 	/._ 	. 	. 

Sr3l)F' .2c1cgrzp1ir.iphaJ, 
'7o1II t'O 	 i 

	

for kind 	•., 
tgon

0 	 0 	

•. 	 •. 	 •, 	 . 	

, 	 ••; • 	 .• rJ.TD54DapQr. 	. 	
. O& noceseary. 	

a\. 

	

56. 0 	 Tho A0'013) 0/0 2'DMIpta1oQ 	 'h • 
•e'4 	 • 	. 	 . 	• 
•Thciofftoi1 

 

ConCernhMao go roqui,soa to 1v4: 
• 	I 	'. or 	rcwjc1rv oouicjne 	feiwr DU 	ø. , 	•• 

ticfJTOfC1rJrcctiandptdr0 	I 
h 	 Cr 'a;r a tca o, tho •  ' 	'- 

	

• 	 c?rg of JTO/1o?ctc.1; In ajton  
0 	• 	Tivai oiari, torporapilyoI wtthoI1t any 	

• 	0 •• 

• 	cxtra razri2noratoflo' 	 • 	.• 	0 • 	• 

• 	0 	 .' 	 0 	
( I7f 	(7) 	 • 

0 	• 	 I 	 , 	• 

0 	
• 	0 	 • 	0 	

¶ 



	

I? 
	

p 
/ 

:.. 

./ 

lI 	) 

	

•(/(,( 	
/') 1( (..j 	f(.) 

1 	 L I 	)\ iLI 	
.. 	

O)%\ 	 (.QY \ . • 

• 	
'1 /./ 	/ii 	

I 	'f.f 

• 	 . 	

5 	
tA 

S 	 • 

	

V 	() • 	
*.. : 	tt:( 	V-6  

••/, 	

' 	/ 
ô 

I  Oillcec 

* 	
-. (i5•( 	

S i 2t_.• 	

/ 	 -. 

- 

ub  
tcgIJP 	' 	

5; 

17 

,I 	
ifl44' 
 of 

	

tC 	 1' 

eC -7 ol 

— - -- 	- 	

0 - 
1 . . 	- 
,• f 	. 

S.. 



• o 

7Corr/7 

Department of Te1ecomunicauons 

I! -. 	 V. 	 V 	

.•.. 	:• \. 

iOfficeofth 

/o 	 Q7- 9é 

C:. 
'W p- 	

_-1 

Aqf 

P

M 	/ 

4 	&NIIA J1 L 

.kfr3.A 	 4_ 

	

k 	ii./iPr- T1/'L 

L1' 	VA 

V 

4•. 
	I 	(6 	 (4) 

	

V 	 a10tC 



r  

/ 	
A 	a 

 

/ 	 .ETl C-: 	 A54A.? 	;ç:.?, 	F. 	 53 	Coat. i5C2. 	Sct 

	

22531' 	 LF 	 .eo SctI!nt. 

- 	 5iac.i 
Ui/r 	l4.2/ Casi. Ala. 	M2 	 I  

tA 	
43. 	 ?. 	AIinc. 

Cycle Ady 	0.20 Fan 4d 
Fani!ftt. 

D A 	 28o2 	SFt Pay 	a Pe 	av 	30 AA 	622 	0 &rr COrit 	40 28 S 	i 

TiWiiP-9 	 J1 	
3e49.0 Cetp.HCA 	380.82 	 F3 jJv.. 	Sct/lot. 

.021 - 	I 	 Oidir.rA 	20C.22 Wash. Ala. 	2.82 	0.00 Car Adv. 

	

/1 	 YCA 	28.ZT Aiac.l 	8.8 	 CAE3IS 	$-.32.20 Car/lot !  

CEA 	102.02 itic.2 	0.28 - 	SIS 	0.00 -  Bli AAV. 

• 	582 	25E.00 	- - 	 cAllS 	• 8.0 	H8A/lnt; 

I 	
Cyde Ady.-.--Fi1.. 

Fan/tnt. 

ii 8 2E5DA S12Al1 	 2322.80 	Spi.Pay 	2.0 	?ars.ay 	- 2.00 	6722.00 	PF Cont.680.OL St As.. 

"A 	4A, 00 Coap 1-C4 	88 	 Frr Ado- 1100 20-.- Sct/..jL_ 

IN! - 	I / 	 Aid/IRA 	238.02 Wash. Ala. 	8.08 	 PU 	'-.jO.BO Ca?Adv. 

HR 	102.00 #isc.1 	0.82 	 CAE6IS 	30.0 	Car/Lit, 

1. 	
. 	 CEA 	120.02 8jsc.2 	8.90 	 616 	-Y 8.28 lISA AV. 

to 	
SPA 	 CAl/S 	• _8.80 HEW/lot. 

I 	
- 	 Cycle Adv.. 0.08 Fan Ad. 

1. 	
Cyc1e/1ot. 	0.00 Far/lot. 

H 
f 	 0 JU8EES3 	 2020.0-i 	•.ay 	.8 	'orsFap 	Coot. 500.eU_SCLA4n. 

/58 - 	 PA 	25I.02 Cop.}/CA 	320.20 	 6/F Adv. 	530.82 • SctITrt. 
 0id,A1l.02 lash. Ala. 	0.02 	 Fit 	- .r'.00 

A1 	1/OR itisc,I 	0.82 	 CEE61S 	38.00 Car/tnt. 

	

ths.2 	0.00 	

t..; tti ! 
• 	 S //ESA 8/WAll 	 2882.20 	Spi.Pay 	0.21 Pers.Pay 	2.00 	6030.08 SP/ Cont. 382.00 Sct A. 

/•0 5r - . 

1 	 Dlfl - 	 .. Old/ARA 	3.00 Wash. Ala. 	0.02 	 PCI 	2.22 Car Ado. 

- 	
s. 	c.i 	8.02 	 CGEA!S 	30.00 Car/let. 

CEA 	188.88 ?lic.2 	2.00 	 615 	0.08 AlA AV. 

a 	0.21 	 CGS 	0.00 .AA//yt. 

- 	
. 	 Cycle M. 	8.02 Fan Ado. 

CylTt. 	0.22 Faa/h!. 

1' 	. 	• 1. 
1 	 - 

0.83 AC cd;. 	0.00 ASS 	8.1? 	25R.A?  

?./3 ACIlrt. 	1.12 31//YES 	2.20 

/21 	st1A•. 	/22 	 3±.// 

/. 	 0.02 Ele/Chr. 	8.22 	 1 
/.1/ 
LAO 

8.08 TA Ado. 	0.28 

8.88 Inc/Tax 	8.02 

8.18 W2 Ado. 	2.20 HER 	8.20 	I!0.0A 	5219.03 

0.88- AC/lot. 	0.00 Old/HAR 	2.08 

11.00 FestIAdv. 	8.80 2/Tax 	74.81 

0.8/1 OP/PSA 	3.80 Eie'Chr. 	8.02 

• 	0.23 LPC/Rar. 	8.80 Aisc.l 	2.21 
 

0.02 PAY Ary. 	0.02 Misc.2 	2.10 

IH 0.20 

	

AC Ado. 	- 	0.08 H51 	8.20 	1604.82 

	

JrWCflnt. 	02 Old/lIAR 	2.82 

0.00 F es t7ao. 	9.83 WITak 	7.02 

0.0 	OP/FAA 	8.88 'a Chr. 	8.20 

8.00 ITC/Poc. 	0.20 Wisc.l 	2.00  

2.00 PAY Ads. 	8.28 ltisc.2 	2.20 	 5 

832 TA Ad:.  

	

: 	

Old/HAl 	
56:80 	 f 	 - 1 

0.82 OP/FAA ' 	0.88 Eie/Chr. 	8.08  

0.00 	
: 

0:21 IAAth. 
 

002 lrc/Tx 	020 

	

.0A 	 13/3 	- 	0.// 	E.2? 	5/44.22 

R.22ic:RT..00 
	 . 

0.20 -F-st/Adv.-.A0--W/TaX 	56.00 	"  

0.80 OP/&A 	- 	2.08 Ele/Chr. 	2.00 	 .2 	J3' 	 _.-'. 

	

00 LIC/Aec, 	00 Wisc.1 	0.02 	 7 s9 	.c-.' 

	

øv.. 	ad Z 	,izc.2 	0.sO  

222 TA Ads 	006 

• 	• t.Ta 	0:20 	 . 

- 	 . 

• 	 . 	 • 

,. 	 • 	 • 	
- 	 I-- 



- 	

d 

pf 

icel  

0 cI 

4- 

epartment of Te].ecommuziicaticns, 
of the Telecom District Manager, Manipur, 

Imphal-795001. 

- No. EST/J.T.0. 2/TFT/2. 

Dt. at Imphal, the 1-8- 1 96. 

To 

v 	
The Hon'ble Member (Adinn.), 
Hon'ble Central Administrative Tribunal 
Guwahati Bench, 
Guwahati Bench-5. 

Sub'. :- 	Transfer of Shri M. Samarendra Singh, J.T.O., 
Bishenpur to Wokha, Nagaland. 

Ref. :- 	Your Memo No. 2176 dt. 18-7- 1 96. 

cA cNO  

Respected Sir, 

Kindly refer to your letter cited above. 
In this connectiop, it is intimated to your kind honour 
that unders ignedL1n  receipt of your letter referred above 
on 30-7- '96 and 	is already in progress. In this 
connection, kindly refer to our letter No. EST/J.T.0.-2/ 
TFR/2 dated 26-7-'96 also. 

Yo. &faithfullY 

SRIVASTAVA 
Telecom District Manager, 

Man itur. IMphali 

• — 

The Chief General Manager Telecom., N.E.TeleCom 
Shillorig-793001 — for information please.. 

Shri Shaukat A1, Sr. Central Govt. Standing 
Guwahati Bench, Guwahati. 

Copy to 

 
Circle, 

 
Counsel, 

-ccli-- 
( A. K. SRIVA3TAVA  ) 

Telecom District Manager, 
Manipur. Imphal-1. 

.1 	. 
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Aoff 
Departmerft of Telecommunications, 

of the Telecom District 1ianager, Manipur, 
Impbal.-195001. 
* ** ** * *** *** * * 

No. EST/JW-2/TFR/2. 

J-. 

	 Dt. at Imphal, the 26..7.. 19 
io / 

\%le 	Ofl'bIeMember (Admn.), 
Hon'ble Central Administrative fl'ibunal, 
Guwahati. bench, 
Guwahatj.-.5. (Yv f9' 

a 2)1 	Sue. :- 	Transf,er of Shri M. Samarendra Singh,J.T,o., 
Bishe pur to Wokha, Nagalana. 

Rez. 	 e No. QA No. : 1 13/96 

sir, 

With rererence to your above mentioned case 
No. OA No. 113/96, an order has been passed to dispose off 
the representation dated 14-6.. 196 of Shrj M. Samarendra 

,-- Singh, J.T.O., the case has already been forwarded to the 
Circle Office, Shillong,w After receipt of reply from them the official (Shri Samarendra Siragh,J.To) will be informed accordingly. 

This is for your kind information please. 

Ericlo.:.. Letter No. 	Yours faithfuLly,  

dt. 26..7 496 forwarding 
the representation to  
Circle Office. 	 ( A. K. &RBTASTAVA  

(copy 	 Telecom District Manager, 
Manipur. Imphpl-1. 



.f 	Office Of the Telecom District Manager, MaiipUr 
Departmew of To1ecomflUiOatiOfl 

Lphal795001 

f) 

To 

No0 EST/0`)2/T./ 

Dt. Imphal, the 26-7 *96, 

The Chief GenEralMariagèr, 
N. E. Telecom Circle, 
Shilong-793001. 

Representation of Shri M. Samarendra Sirigh, 
J, T.O., Bishenpur/Loktak,MafliPUr to cancel 
his transfer order from Manipur SSA to 
Wokha, Nagaland, 

Please find enclosed herewith a representation 
receIved from Shri M. Samarendra Singh, J.T.O.,BiSheflPUx' 
dated 146.96 and another representation on, the same 
subject dated 57-296,The parawise comments for lotters/ 
representations is as follows : 

A) 

Para I & 2. : In these paras 9  the official 'has 
thentioned 	 variouS transfers from the begining of 
his career uptil date. Thse" tranLfer S  are all normal 
tran.5fers and posting s  on promotions  In North &ast Circ1 
w4ch is :as per the zryice condition of the offIcial and 
there 1$ nothing uncothon in these transfers. 

Pra 3 	The official has made a reference 
of Para 37-Ta P&T Manual Vol. IV ;iting that transfers 
should generally be made in the April, in this connection 
it is to metion that these are only guidelines and actual 
transfer/postLng is done as per thee administr;tiYe conv1ence 
and in the intere s t of servIce. Normally9 target wor.c eep 5  
everybody very buiy till M ay and hence r  the transfer was 
done in the month of June(1O.6-96) which is not too much late 
with respect to the normal recommended month of. Apri'. 
rgarding childrens education, the childrens arevery small 
studying in Class I and Nursary for which adequate Lacilitiec 
are avilable in Wokha(here posting order has been issued). 
Admission in the month of June was not very difflcult,had the 
official joined i.nmediately aer availing normal joining time 0  

• 	 a 4 : 	The official nenionS that CG4Ts 
letter No. S7-3/Tenure/256 dated the 31st I!ay, 1996 
states for relieving longest stay J.T.O. in Imphal for 
relieving Shri P,ashid Ahmed Shah J,T0O, Wokha, In this 

• •: cormection it is i,fLform that the conven.ioñ is that whenev€ 
any transfer (tenure) is done from one SSA to another SSA 
the senlormost person of the SSA is released and in sence 
the statement of CGMT 9 S letter mentioning 1onget stay J0TO0 
• in lmphal :: mgans 5en jormost 	in 1anipur SA aci. r 	pnal 
staL • z interpret .1 by -the off±cIa1 This has be c1arfi' 
cii 75-96 with DG,M.(Admn.), 0/0 CGMT Shillong te1phono11y 
before issuance of the Order No0 5T/JTO/Tt/9b-97/39 dated. 
lO.6C96 transfering the official to Woitha in reSponSe to th 

• Circle Off ic letter, I'os. SpB/ES-3/Tenüre/58 dated 315 1 96 
and No. ST.B/ES-3/TeflUre/Xi dated 6-6 96 ". 1e which the Circle 
Office directed us to relieve positively by 10-6-960 



I ,  

r 

• Para -5 uis has been clarified in Para 4 
1• 	

Para 6 	Iiplementation o. the trafer order 
is clone as per EFe administrative convenLenceps normally 
there is a heavy rush of work uptil May for achieving various 
targote. iieco, it wao gw;aible to iQue xnCex' order only 
in he month o Juc 9. 

Pafa7 	No comments, 

Pra 8 	The oIficial mentiona th$Niriistry of 
home Affa1r'èii' 	Nos, 75/55 	Ests(A) dt 24365, metiorjr 
only willing persons should be posted atdifferent statiqns 
and not unwill:thg personz,  and distant transfers disturb. tho 
.Cainily 1?oints mentioned herein as ñiqnt:Uond abovere only 
gu.idei ines and the persons are accominodated to the. max'thithn 
possIble but it Is not always possible to; pos.t a willing 
person 'o his choice posting always. The poting of the official 
at Wokha is as per thefl policy decisIon taken ,for tenure transfer 
and it also cannot be said ai a very, far off .pace beause the 
lIability of: IthE transfer of the official 'eçtends in any of the 

states (Manlpur Nagaland,, Niaoram Tr1pira, Aunac14ei 
Pradesh d Megri±ay 	 al 5 and;posting at Nagand:,appears to be 
coLnparativeiy nearer..a compared to other distant states like 
Arunachal Prdesh and Meghalayaa,

•  

B 0 	w i q comments for 	dated 

• 	Paral 	The representatioj ofthe official, 
is being: disposed of c vide above. 

• 	 C.. 	.. 	 .. 

P1ra 2 • 	The offióial clatins that he is likely 
to get 	. • 	' Group ' 	officiating as there are vaancies 
in Manipur:pivision lik Ciurachidpur, • Snpathi, Irnphal etc. 

• In this conzectjo it.; is. to mention that. It' is:'not necessary 
that the officIal hs to be considered only for Manipur on 
pomotion/offlciating as he may be posted anywhere in the 
Circle wirever the Group SDP  po&t is vacant. 

• 	 Par3 	: 	The official men'tiois that J.T,O..A(I) 
e Union has rcomrnended to the CIrcle Offie for relievirZ. Mcj. 

Rashid Ahmed 	.Shah by Shri.Jasabaxta Singh,JQT,O. posted a 
.Nagaland .DIvision'NOsuch.order hasbeen issued by Circ].,e 
•Officehencé the offjclal (Shx'i M.Saarendr;a Singh,JTo.) has 
to • relievé .' •. Shri Rashid Abmed Shah 9  J20, Wokha(Nagaland) 

• 	In view of above' It is not poss'ib 	to chane, 
the Order No. EST/JTO/96.97/39 dt 1O-6-96 vide which hri. t4l. 
arnarondra Sthgh, J,T.O ,, Bishenpur has been posted to Wottha 

(Nagaand) to elIeve Shri .Tta3hid ithm,iShah, J.T.O. 	Ickha. 

• 	 , 	• 	( A K SR.tViq.STAVA ) 4\ ) 
Telecom. District anagr, 

• 	

• 

Copy to 	:- 	• 	. 	•" 

D.E, (SJ3P)/A.D.T. t  O/o TI.D.M,., : 	 for mnforrnatIc 
Imphal. 	 • 	 1 


